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23 2.9.96: 	 Heard Shri D.Monty, counsel for 

the petitioner and Shri Ashok Mohanty, counse.  
if or the Respondents. Shri Mohanty has 

produced a copy of the findings/order of 

: the disciplinary authority after cornpleticnl 

of departnntal inquiry initiated against 

Shri 1aram Sethi, Daftry (Applicant). The 

findings of the order are as uier: 

Shri Balaram efh4 

frarrd against him. The 
charges of uriduthorised 	 Jr aDbnce, vioitJ.u.g scurity , 
norms to secure entry into 
high security complex by 
scaling the wall are such that 

	

H 	 individually, they will nerit 
the most stringent punishrrnt. 
And the delinquency is of sh 
a nature that if ignored will 
ncive adverse rrct on tue 
functioning of this Organisation 
nd there fore, his cont inuance 

of service is not desi,rable. 

	

H 	 However, taking his long years 	- 
in service Into consideration, \- 

	

H 	 I take a lenient view and order 
the imposition of penalty of 
compulsory ret irerrent from 
service with effect from the 
date of issue fths order." 

In View of this Shri D.Mohanty for 

the petitioner states that the iginal 

Application is nc pressed. EccOrdingly, 	b 	 \ 

Hthe Original Application is dismissed,, 
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